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: CENTRAL ADMINISTRATIVE TRIBUNAL
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No. O.A. 350/01344/2017 Date of order; 28.03.2018

Present : Hon’ble Ms. Manjula Das, Judiciat Member
Hon'ble Dr. Nandita Chatterjee Administrative Member

Sri Pratap Pramanik,
Son of Amar Pramanik,
Residing at Magrahat Dakshin Kashi,
P.0. Khankar Bazaar; P S. - Magrahat,
South 24 Parganas,

Pin — 7433565.
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"3 The DeptTtyDrrector Admi'r/trs ration),
" ESI-PGI MSR=and ESI-Hospital & ODC (EZ), o
* Diamond Harbour Road, Joka, S
Kolkata — 700 104.

4. The Medical Superintendent,

. ESI-PGIMSR and ES! Hospital & ODC (EZ), :
Diamond Harbour Road, Joka, L
Kolkata - 700 104.
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5. The Head of the Department
“(Pathology Qgpartment)
ESI-PGI MSR and ESI Hospital & ODC (EZ),
Diamond Harbour Road, Joka, |
Kolkata —~ 700 104.

6. The Office Superintendent Personnel (Cell),
£SI-PGI MSR and ESI Hospital & ODC (EZ),
Diamond Harbour Road, Joka, 7

Kolkata — 700 104, A
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For the Applicant “ Mr. M. Dhar, Counsel -

For the Respondents Mr. S. Banerjee, Counsél

ORD ER (Oral)

Per Dr. Nandita Chfétterjee. Administrative Member:

Heard Mr. M: Dhar, Ld. Counsel for the applicant and Mr. S. Banerjee, Ld.

Counsel for the ofﬁci:ial respondents.

2. This Origina:jl Application has been filed by the applicant seeking the

following relief:-

“(i} Quash andfor set aside the repugnant order being No. 412-T-
14/1/2-14-Le§al/4680 dated 01.08.2017 issued by the respondeﬁt No. 2.

(i) - Direct the respondents to allow the petitioner's prayer for transfer in
the post of Medical Record Techniedl luniorip Medical record [department
from his presLent placg-of.g@%ﬁﬁg as La 'é;sist\amt in pathology idepartment
keeping the Betitioner s:sehioritysntact: "
(iii) Direct the/res bnde",f'ié Yol dg:%mer thﬁpetitioner representation
dated 30.12.2015/béihg ?‘@Exu AL /\3.Ahd aist.-the demand for justice
datod 11.7.2017 by Ankxure 4 2 !

vy AwardChstt O 5 . -
(v} PasgL suthMecessary sfdels .\diré' tionspas fthis Honible Tribunal
may deem fit ancf‘\d oper fort ef ({‘oi‘&p ice." = |
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3. Mr. M. Dhar, Ld. Gou
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the applicant would be redresse -a-direction,is”issued upon the res ondent
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its that the fgrievance of

authorities to con?éider and dispose of the representation dated 30.12.2015.

4. As prayed for by the Ld. Counsel for the applicant and witljjout entering
into the merits of the matter, liberty is granted to the applicént to file a
comprehensive irepreseptation against the order of the resporjdents dated
1.8.2017 (Annexure A-4 tcg :the O.A.). The applicant may file his réapresentation
within 4 weeks from the date of receipt of the order and the concerned
respondent authority i.e. respondent No. 4, who s also fthe Medical
Superintendent,-ESI-PGIMﬁ and ESIC Hospital & ODC (EZ), Joka, Kolkata will,
after receipt of such representation, dispose of the same with a ;.reasoned and

speaking order in accordance with extant ruies and regulations of the respondent

authorities within a period of 4 weeks from the date of receipt of such

representation. 4*:{/
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ks 5. Once decided, decision should be communicated forthwith to the applicant.
o/
3 8. With the above observation and direction, the O.A. is disposed of. Parties -
/ .
' are left to bear their own costs.
g (Nandita Cha;tterjee) ;(Ma'nj\ula Das)
' Administrative Member Judicial Member
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